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The following Order of the Court was delivered
ORDER

The order of reference to a Constitution Bench is dated 13th January, 1998.
Two | earned judges of this Court have doubted the correctness of the scope
attributed to Section 10 of the Contract Labour (Regul ation and Abolition)
Act, 1970 in the Constitution Bench judgnent in Gammon (India) Ltd. v.

Uni on of India, [1974] 3 SCR 665. This is how the matter cones before us.

W are of the view that a decision of a Constitution Bench of this Court
bi nds a bench of two | earned judges of this Court and that judicia
discipline A obliges themto follow'it, regardless of their doubts about
its correctness. At the nost, they coul d have ordered that the natter be
heard by a Bench of three | earned judges.

Accordingly, this matter shall now be heard and decided by a Bench of two
| ear ned j udges.

T.N A
Matter is still pending.




